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CONSTITUTION (AMENDMENT) CONSTITUTION (A.m'r)

BILL*

(Amendment of article 48 and Seventh

Schedule ).
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Mr, Depaty-Speaker: The question is:

“That leave be granted to intro-
duce a Bill further 10 smend the
Constitution of India”

The motion was adopted.

it W fefrrang wrw:: & frdae gw
wTE

1507} hra,

INDIAN PENAL CODE (AMEND-
MENT) BILL*

(Amendment of sections 324, 328, etc.)

Shri C, K. Bhatiackaryya (Raiganj):
I beg to move for leave to introduce a
Bill further to amend the Indian Penal
Code, 1880.

Mr. Deputy-Speaker: The question is:

“That Jeave be granted ip intro-
duce a Bill further to amend the
Indian Penal Code, 1960."

The maotion was adopted,

Shri C. K. Bhattacharyya: I intro-
duce the Bill.

(Amendment of Article 348)

Shri C, K Bhattacharyya (Ralganj):
I beg to move for leave 1o introduce &
Bill further to amend the Conatitution
of India

Mr. Deputy-Speaker: The question Is:

“That leave be granted to intro-
duce g Bill further to amend the
Constitution of India."

The motion was adopted.

Shri C. K. Bhatiacharyya: 1 introduce
the Bill

15.08} hre

CONSTITUTION (AMENDMENT)
BILL*

({Amendment of Eighth Schedule)

#§ wrr e vy ary fdae w I
@ # wyafe & ¥ )
Mr. Deputy-Speaker: The question Is:

“That leave be granted to inlro-
duce a Bill further to amend the
Constitution of India.”

The motion was cdopted.

ot oy e wgw @ fdaos
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1509 hrs.
RECOGNITION OF TRADE UNIONS
BILL*
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wifaht ¥ sfefafa wiine dof & o
wrfige dhrerd ¥ wven & R
fdtrw W dw woh o sy & W
Mr. Deputy-Speaker: The question ls:

“That leave be granted to intro-
duce s Bill to encourage trade
unionism gmong the employees and
to provide for collective bargain-
ing between the employers and re-
presentative trade uniong of
employees.”

The motion wag adopted.

ot wg ot : & firdws S0 v
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15.09} hrs.
STITUTION (AMENDMENT)
W Bm’

{Amendment of article 31)

W wy fwd (7)) e
wgraa, § weare wowr g i wror ¥
wfeart % ant dwveT wT% A fedas
» I wX Y qR wiafy & a0d

Mr. Deputy-Speaker: The question Is:

“That Jeave be granted to intro-
duce & Bill further to amend the
Constjtution of Indla.”

The motion was adopted.

@ wy fwd : & fodgw & aw
Fo g

hrs.
n&um'nmou (AMENDMENT)
BILL*

(Omiggion of grticle 162, etc.d

oft wee wre g (fieeelt W)
# s waw g fe wror & sfoem

Billg Iitroduced JYAISTHA 5, 1880 (SAKA)

Constitution 1240
(Amdt.) Bill

7 gora vt wT fegaw wor f
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&.M-Sm:mm_ |™H
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India*™
The motion was cdopted.
Wt $we ww v % fedaw
LR o f

1510} hrs.

SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT) BILL*

(Amendment of sections 3, 4, 5, etc,)

ft g wrw o (Teet W)
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R % 77 7 9 wwfe Ty §
Mr. Depaty-Speaker: The question is;

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowances of Mini.
terss Act, 1952."

The motion wos adopted.

ot fwe wiw wer ;& ag fasae

e g
15.11 hra.
NSTTTUTION (AMENDMENT)
BILL—Contd.

(Amendment of articles 15 and 16}

Mr. Deputy-Speaker: The House
will now take up further ponsiders-
tion of the following motion moved
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